iN THE CENTRAL ADMINISTRATIVE TRIBUMAL e
JATPUR BENCH

Jaipur; this the 18th day of February, 2010

ORIGINAL APPLICATION NG. 6272916

CORAM:

HON'BLE MR. M.L. CHAUHAN, JUDICIAL MEMBER
1INIS E ME

HON'BLE MR. B.L. KHATRI, ADMII

unj Bihari Sharma by caste Sharma, resident
di Ke B Bataj, Purani Bast, JcnpUx PFQSEHA{‘;’
nt Diractor, Mational Archivas of Indis,

sist
na uu’lgﬁ, JENDUi

Um

(By Advocate: Mr. P.N, Jatti)
VERSUS

Union of India through the Secretary to the Government of
India, Ministry of Culture Information and Broadcasting, Shastr
Bhawaﬂ, Rajendra Marg, Naw Delhi, '
The Directer Genearal, AiChiVES India, Janpath, .
The Assistant Director of Archives, Nationa!l Archiva of India,
Record Center 10-A, Jhalana Donnun Jaipur. -

oy
¥ .

Al I

{By huvoc‘ate ---------- )

DRDER (DRALY

The applicant has filed this OA against the u"’ﬂDuQﬂ\_q OM datad
27.10.2009 wheareby the applicant was informad that if he wishas fo

maka further representation he may do 3o wuhn 15 davs from th &

date of receint of the OM. 1t is further mentioned in the said OM that
information of tha DOPT was also taken and the DOPT has raiterated

its advice that therég is no auestion of aliowing ACPS o Rese ervation
13/-) in the next higher grade of Assistant

Chemist Grade 11 (Rs.5000- mrsu ) far ,he reason that the required



b

eligibility service in terms of the RRs of the revised RRs is 13 years
and hance the officers have' not ‘stagnated’ |
eligibie for promotion.

We have heard tha lsarned counsel for the applicant. Learnad

J
,.

counsel for the applicant subm ts Lhat he will file rsm‘es@nt’af‘zov before

the appropriste authority in terms of the OM c‘zated 27.10,2069 and in
-~ the light of observation 'made by this Tribunal'in Para No. 11 of the

judgment passed in DA .‘227,../"21’.}07 dated 09.03.23{39,

3. In view 401’ what has been stated above, tha present OA is
disposad of with liberty reserved to t\hé app{icén‘f‘t@ fﬂe representafion
héfc;re fhe apprﬂlpriate éu?horéty and m case AAsuch representation Is.
fited. within a period of two weeks from toc\iay, fn that eventuality
reqoonc’p nts shall entertain tE’se'sa‘me and p pass reasoned & speaking

order within two months from the date of receipt of such

renresentation. The decision so taken shall also be communicated to

the "applicant. Meediess o add that in-case the applicant is stiil

aggrieved by the order to be passed by the sppropriate authority, it

[} £ - v s Tl 13

!

4 With - these observations, the OA is disposed of at admission
stage wtt!‘ no order as to €o
- o )
(8.1, KNATRI) {M.L. CHAUHAN]
MEMBER {A; MEMBER (%}



